Y 4 : ; OPEN COURT

| CENTRAL _ADMINISTRATIVE TRIBUNAL
P ALLAHABAD ﬂssggg
| _ALLARAEAD

Allahabag th%s the 23rq day of Janugrz 2002
|

Contempt Appﬂication no, 2&5 of 2001
i * |

Original Application N0.326/0f 1993,
|

Hon'ble Mr, g&stiee RRK Tri edi, vc
Hon'ble Ma j n KK Srivastaga, AM

Sri G.I. arif, S/o sri Gula Mustafa,
R/o 156, sewain Mandi Nakhas| Kona,
Allahahbad.

| +e+ Applicant
| G

By Adv : sri Rl;( Nigam

Versu.s

Mohd Azhar shaAa (Divisional Commercial Manager),
Allahabadq,

eeoe Respondeﬂlt‘
By Adv : gri ak Gaur

ORDER
Hon'ble Mr, Justice RRK Trive

L &1

i Ve

This contempt application fileg under

section 17 of ¢ A.T. act, 1935,%¥0r punishing the
reapondentg,for Ot compliance| of the order of this
Tribunal dateg 11.4.2001 passed inoA no, 326 of 1993,

The direction wWas given by the Tribunal ag under :-

"In th result, we s aside the impugneqd
order dated 14.1.93 and consequently, the
reversion order of the applicant to the grade
of Head TTE in the scale of Rs. 1400-2300 alsgo
stands revokeg with nsequential ‘reliefs da
benefits ag pPer rule.|| His prometion to the grade
©f CIT will also be cAnsidered as pér rules and
merits as if the charges Were never issuegq,"
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2. Sri JjAoKo Gaura ha
and submittegd ;that the org

)

|
In support of his submission

order dated 19.10 2001 whieh

has been posted as JIT from
in the grade of &s. 5500~9000

2

fixed with retnbspective effe

3.

Pay of the applicant fixeg'

/

has not been pr¢moted as CIT

4, From ﬁerusal of the

Tribunal haskdirbcted to consj

Sri R X, Nigam. howe

filed counter affidavit
has been complied with.

he has fileg Copy of 'the

ct from 1.3.1993.

veﬁf submitted that
i 3

&

for promotion to;the POst of C

able to show tha# any selecti
taken place aftef the order of
applicant has noﬂ been consige
of such avermentq

5.

in our opini
Se far %s the grieva
pay is concere,

been filed befor the Divisio
which shall pe co$
rules, Subject tg
is disposed of. N

as to costs,

/pe/

Tt is submittd

/
> the aforesai

otices issued

\K@
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this Tribunal and the

ed in the Same. 1In absence

No contempt is mage ut,

S
€ of wrong gixation of the
that a Tepresentation has

Ral Personnel Officer

1

Vice.Chairman




